He Trivedi : Vice Chairman.
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on the respondent returnable within 45 days from the
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order on merits. By the nature of -this
Case interim relief in followina terms granted. The
plea and the contentions made Py the petitioner be
brought to the notice of the D.P.C. and it be informed

along with such promotees as may be recommended in the
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mean time 1if any that decisions Oof\ the D.P.Cy»will be

subject to the results of
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Coram : Hon'ble Mr. P.H.Trivedi : Vice Chai

Hon'ble Mre. KeCeBhatt Judicial Membe r
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Neither the petitioner nor his advocate present.

nor any advocate new appointed on retirement of the
/\.

e 4

advotate by the petitioner. In the circumstances a& the
ljournrent is given on 7.3.1991[ @Dt the instance of the
petitioner it is «fit+ case for dismissal for default,

The case is dmissed for default
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